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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Crimnal Appeal No. 459 of 2002
MO JULLAH @ PUTTAN Appel | ant (s)
VERSUS
STATE OF RAJASTHAN Respondent (s)
(Wth Crl.A NoS. 460/ 2002, 461-462/2002, 463-469/2002)
(HEARD BY : HON BLE N. SANTOSH HEGDE AND B. P. SINGH, JJ.)
Date : 19/12/2003 This appeal was called on for pronouncenent of
j udgnent today.
CORAM :
HON BLE MR JUSTI CE N. SANTOSH HEGDE
HON BLE MR JUSTI CE B. P. SI NGH

For Appellant (s)M. Sushil Kr. Jain, Adv.
Ms. Pratibha Jain, Adv.

M. K L. Janjani, Adv.
For Respondent (s)Ms. Bharati Upadhyaya, Adv.
Amit Shukl a, Adv.
V. N. Raghupat hy, Adv.
Ashok K. Mahaj an, Adv.
Pradyot Kumar Chakravarty, Adv.

Praveen Swarup, Adv.
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Prashant Kumar, Adv.

THE COURT MADE THE FOLLOW NG
JUDGVENT

Hon' ble M. Justice B.P. Singh pronounced the judgnment of the Court.
Subject to the nodification of sentence the appeals preferred by the accused/ appell ants as wel
| as by the State are dismssed in terns of the signed judgnent.

( PAWAN KUVAR) ( PREM PRAKASH)
COURT MASTER COURT MASTER
signed judgnent is placed on the file
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